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under Rule 377

it is a matter of shame that the police
authoritiegs have not given any infor-
mation to the Speaker. It is a ques-
tion of privilege of the Members of
the House. 8ir, you should ask for
the reaction of the Government im-
medjately. Let them make a State-
ment. If Members of Parliament can
be detained at any time by any police
officer, what is the protection for us?

MR, SPEAKER: I have not receiv-
ed any information about his arrest
go far. The Home Minister will make
a statement on thig subject.

SHRI INDRAJIT GUPTA (Ali-
pore): Sir, we will have to bring a
privilege motion against the police
authorities.

SHRI S. M. BANERJEE (Kanpur):
I rise on a point of order, Sir.

MR. SPEAKER: On what?

SHRI S. M. BANERJEE: On the
arrest of Mr. Dhote.

MR. SPEAKER: You can raise it
when it comes up.

SHRI S. M. BANERJEE: Upto 130
P.M., you have not received any in-
timation from the police authorities.
This is a gross breach of privilege.
The police officers are treating the
House with contempt. No intimation
hag been received from the police
authorities. Sir, you will remember
the case of Dr. Ram Manchar Lohia
when a privilege motion was accept-
ed. I would request you to kindly
treat it as a privillege motion so that
the police authorities are brought to
book, (Interruptions).

MR. SPEAKER: Shri Daschow-
dhury.
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Rule of Procedure and beg your leave

for the same: -

The food supply position in West
Bengal is very precarious and ration-
ing system in the State is on the
point of break-down. Repeated de-
mands were made by the hon. Food
Minister of West Bengal to the hon.
Food Minister of the Government of
India to supply the back-log of
53,000 tonnes of rice, out of which
only 82,000 tonnes of rice upto 25th
April, leaving a back-log of 21,000
tonnes of rice for the last month,
i.e. March, and for the current month,
out of the total quota of 40,000 tonneg
of rice, only 6,600 tonnes of rice, has
been supplied so far.

The Food Minister of West Bengal
stated in his teleprinter message that
“if the allotted quota of rice and
wheat is not supplied in time, it
would be impossible to run the
administration and so far as ration
supply is concerned.”

Moreover, out of the total wheat
supplied, substantial gquantities or
huge quantities are contaminated and
unfit for human consumption and,
therefore, the supply of that con-
taminated wheat through ration shops
has been stopped. The Food Minis-
ter of West Bengal regretted that the
Union Food Ministry is not realising
the gravity of the acute food crisis
there.

Therefore, I demand that imme-
diate arrangement be made for food
supply to West Bengal by the Union
Food Minister.

13.38 hrs.

DEMANDS FOR GRANTS, 1973-74—
Contd,

MINISTRY OF LABOUR AND REHABILITA-
TroN—Contd.

MR. SPEAKER: The House will
now take up further discussion and
voting on the Demandg for Grants
under the control of the Ministry of
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[Mr. Speaker]
Labour and Rehabilitation. Dr.
Ranen Sen was on his legs. The
Guillotine of all other outstanding
Demands is at 8.30 PM. The Minis-
ter of Labour and Rehabilitation will
reply to the debate at 3 O' Clock.

DR. RANEN SEN (Barasat): Sir,
vesterday, I was discussing the need
for having a new Industrial Re-
lations Bill in which the work-
ers shall have the right to form
and chose their own trade unions
without any third party interfer-
ence and sit across the table
with employer for Collective bar-
gaining. For determining the collec-
tive bargaining agent, that is, the re-
presentative union, the secret ballot
of all workers is absolutely
necessary.

The question of recognition of trade
unions is hanging fire for a pretty
long time. The Bill must statutorily
and compulsorily give recognition to
trade unions. If there iz one trade
union, straightway that trade union
should be recognised and in the case
of multiple trade unions, there should
be secret ballot to determine as to
which is the real representative
union. This recognition may be given
plant-wise and/or industry-wise.
About the question of giving rights
to minority trade unions, the details
may be worked out. They can be
given some rights.

13.35 hrs.

(SBRr SEzHIYAN in the Chair).

In the new Industrial Relations
Bill, there should be a provision that
all disputes would be settled bilate-
rally, without interference of the
third party, and failing any settle-
ment, the workers shall have the
right to resort to strike. These are
some of the fundamental points which
must be contained in the Industrial
Relations Bill.
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I now want to deal with the ques~
tion of wages. The wage map of
India is absolutely anarchic, archaic
and without any rationable behind
it. Wage differ from place to place,
from industry to industry, and as yet
there is no uniformity in wage stru-
cture in India. The recent Pay Com-
mission award has affected very ad-
versely not only the Central Govern-
ment employees but also the other
employees because the main demand
was that the wages should be need-
based, This wag the principle en-
unciated nearly 16 years ago in the
Indian Labour Conference—where it
was decided unanimously that the
wages should be based on need. It
was expected that the Third Pay
Commission would accept the need-
based norm, but it has not been
accepted by the Pay Commission.
Therefore, it hurts not only the Cen-
tral Government employees but all
the workers.

There is so much talk, starting from
the Prime Minister to any other per-
son, about rise in wages. The em-
ployers and the Government hide the
fact that the share of the working
class in the increasing value of
goods which it produces is falling.
The Reserve Bank Bulletin, July
1972, has stated very clearly that bet-
ween 1065-66 and 1870-71, the wor-
ker's share has declined. Again, in
regard to the actual wages, the report

real wages has come down by three
per cent within the last 11 years

Wages vary from place to place, as
textile wor-
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I may also point out to the hon.
Minister that, according to the poe-
ket book given to us, 37 per cent of
work stoppages are due to wage dis-
putes and 10.6 per cent due to bonus
disputes, Questions of wages and
bonus thus constitute 48 per cent of
the disputes. This has been the de-
mand of the working class through-
out the country, irrespective of poll-
tical affiliation. Here, I may mention
that the guestion of wages is bother-
ing everybody. The working journa-

they have submitted a memorandum
to the Government and to many Mem-

very strongly by them. I hope Go-
vernment will think over the matter
and their demand for setting up a
Third Wage Board should be
ceded by the Government. The basis
of the new wage policy should be the
need-based wage which should be the
main thing, The fight for DA is the
defensive action of the working class
but the whole composite wage struc-
ture should be based on need-based

¢

I am afraid there is a talk of
freezing the wages nowdays or link-
up of wages with productivity which
is nothing but

are rising and the profits of the in-
dustry are growing and I do not
understand why there should be an
attempt to link wages with produc-
tivity. Here, I wanted to say that it
is said In some quarters that the
Indian workers have less prodacti-

8 report efter visiting many places
and they sai@ that the productivity
of Indian labour is 85 of the
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of the Indian labour. ‘Therefors, I
say that this attempt to link up wages
with productivity is not at all sup-
ported by the workers.

SHRI B. V. NAIK (Kanara): How
is it the same ag the wage freeze?

DR. RANEN SEN: Productivity
linked with wages is nothing but
freezing of wages. I have no time
now to discuss it. We may discuss it
at some other time.

Sir, the working clagses and the
AITUC have complained of faulty
computations of the Working Class
Cost of Living index fraudulently
made and the workers’ demand is
that the computation should be done
in a scientific basis so that the wor-
kers are not cheated.

The question of bonus is alse
agitating the mind of the workers.
The Workers' representatives on the
Bonus Review <Committee unani-
mously demanded bonus for all
wage-earners. This point the Govern-
ment have to take note of,

The dhird point 1 want to deal with
ig the question of job security, social
security and unemployment etc. The
gigantic unemployment problem is be-
ing tinkered with by the Government,
The Government is tinkering with
the problem of unemployment, I say
that unless a radical structural change
like nationalisation of the monopoly
houses, the foreign banks and their
units, is undertaken unemployment
cannot be tackled effectively.

Then, the introduction of compu-
ters have created another difficulty in
spite of the decision of the Dandekar
committee which stated that no auto-
mation will be introduced without
the consent of the workers. In spite
of that, automation is rising graduslly
and very steadily.

The question of unemployment is
linked up with sick mills, closed
units, etc. It is generally stated and
believed by some people that due to
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workers' gherao and strikeg the mills
close down or become sick,. 1 am
quoting here a statement made by
the Secretary of the Labour Depart-
ment of West Bengal, Mr. D. Bando-
padhyaya He has stated four rea-
sons for the closure of the industry.
First, he said, was due to shortage
of raw materials and lack of market

for the finished goods. He has said
about the mismanagement by the
employers. Thirdly he has said—

swindling and fraud perpetuated by
the employers against each other or
against the Government from whom
they have taken money. The last,
which is the least, according to him,
is the strike or the ghergo. I would
just cite only one instance to the
Minister who was also in charge of
Company Law as to how this cheat-
ing and swindling goes on.

I mention the case of National
Rubber Manufactures Limited and
Incheck. both controlled by a family
of Mukherjee's. They have invested
6 per cent and in the Incheck, they
have invested less than 1 per cent.
Both have taken loans from Govern-
ment institutions like LIC eté. Now,
with this total of 7 per cent or 8 per
cent they are controlling all these
organisations. They are swindling
the money. Government also does
nol take any interest in these things.
Their representatives very seldom sit
in the Directors’ Board. This com-
pany has been in loss for the last 3
years and the factory is going to be
closed soon affecting nearly 5000
workers in both these organisations.

This morning we discussed about
sick and closed tea gardens. National
agset is being squandered. If the sick
units or closed mills are responed and
taken over by the Government, what
we find is that all the workers are
not taken in, they do mnot getting
their rights, their rights and pri-
vileges are curtailed, even they do
pot get their arrear wages back, their
wages are curtailed, It is for the
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Lebour Minister to see that their
rights and privileges and their wages
are restored to them and that all the
workers get admitted back to their
jobs. Take the case of taking over
of the jute mills and cotton mills,
It is in the interest of the country,
in the interest of the workers, that
these are gradually taken over by the
Government,

I come now to job security and so-
cial security. There are ';::T
schemes like ESI, Employees -
dent Fund Scheme, Gratuity Act etc.
All these constitute the Social Becu-
rity measures. All these acts unfor-
tunately are full of lacunae; they are
not helpful to the workers in every
respect Therefore Government
should bring out a comprehensive
measure of Social Security embodying
Gratuity Scheme, Old Age Penasion,
ESI and Family Planning Scheme and
other measures. For the past two
years we have been hearing here in
this House, and this has also appear-
ed outside in the press etc that
Government would be bringing up a
comprehensive Bill to provide Social
Secunity Measures so that this pro-
blem could be solved more or less. I
see no sign of this at present although
we have discussed aboul this so many
times i the House. We want such a
comprehensive Social Sccurity mea-
sure fo be brought up immediately be-
fore the House.

In trade union movement there is
police interference and interference
on behalf of goondas. We know the
case of Suraj Narain Singh, MLA of
Bihar, mercilessly beaten and killed
right within the trade union premises.
There are various instances in West
Bengal, Bihar and other places. I
draw the attention of the Labour
Minister—not that he will be able to

then
thing can be done to put a stop to the
goonda activities.
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XNow, a woard about workers' parti-
cipation in management. In the Re-
port it is stated that in 42 or 43 plants
there is workers’ participation in ma-
nagement. Let me make it clear that
the workers’ participation in manage-
ment does not mean only a few wor-
kers here or there being on the
Board of Directors. Workers' parti-
cipation means that right from the
shop floor to Board of Directors there
ig workers participation. It is a good
sign that at Calcutta seminar Mr.
Subramaniam made the suggestion
that workers' participation means
from shop floor to Directors’ Board,

Asg I come from West Bengal I shall
be failing in my duty if I do not
speak about the displaced persons.
According 10 the West Bengal govern-
ment's report there are nearly 58 lakh
people who have come from East
Bengal—in those days East Pakistan.
In the Assembly it was stated that not
even 50 per cent of those refugees
have got proper rehabilitation. Ac-
cordingly, the West Bengal govern-
ment has prepared a Master Plan of
Rs. 144 crores and they wani to start
some new venture to rehabilitate all
those refugees who have come from
East Bengal, Three or four days ago
the Minister during the course of
questions and answers stated that the
schemes of the West Bengal govern-
ment have been sent to the Review
Committee. I do not understand why
such schemes should be sent to the
Review Committee. Those schemes
should be analysed by the govern-
ment and proper attention has to be
given to the question of rehabilita-
tion and the demand of the West Ben-
gal government should be conceded
so that the West Bengal government
can start real rehabilitation measures.

With these words I conclude my
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raised this particular point which is
agitating the minds of the workers,
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wit afr foar wr 7w wff wew
e faw wifier fear mav P agt
AAFA WY TG I qOATE TG e o
T wfade s A frer @ § A
WI T X AU At oot & or
@ ¥ 1 wifadz wT &7 serer far
9T WIE 1 weSued A, e
MRmrlgmIvxao R ™
ST qTER FT AW T & |

™ gE% ¥ W= syl faw qrw
gWT o1 | = 7g faw o gwr ot #
#rwar o1 fe 2w & Aegd W
arw fdmr | Afew TE v ¥
1 gui ¥ s wror o g dege fa
FT Y AAGL WY AGT e ) oy aw
e WAV FT FATT ¥ AT 9T ) ey
w1 N e o Ay frar § ) Wy
HERA FATX FT F w1 A S G
& I ¥ fea-fer Tout ¥ ag degd
faer @ g & W wrwr ww ey
& fomromr &

TG TE FAATCE F FeIH W
g & X g g fF W ag dw-
FTETY IO F & g EY A T H
IO A WA FY E A Wy WY e
F w7 wfEw & | O O
o st & 8. 33 whww
fear gy ey WY aove & Sow &
Ja® WX ¥ goe ooft ¥
& wpn s gowd Jew X Tt
wmtoh &t W S v ww R



277 Demands for

s o § Fqerd ¥ by
wgar wrgn § | B e o R
1972-73 <@ & | A% wTHE W
¥ | TR a8 T g T W@
g W TR ¥ g, T am
ae ¥ wf anft § 1 ordd g A
&, 7 AT AT wF A § W /AHTIATE
wrr WY ot arr wE ot & 1 Afew
T oY AT 7T @Y § IR Ared
# g Fedd & wrae o¢ fF dwr w3
g 1 Afw q AT 17 35 AT FW
&) wETiquEd 9 32 AT ABTCE |
Foqued 6 2 e T § W wpgiea
wAofa & 6 7 WT& SR AW § |
¥ A o Foorg & wane & o A

TEATEAE (REAW W & § I
e ¥ ¥ fo AR A Aty oo A

FOAT, N AvoW AT §, T wEd
wr § ar aF ifrax  foed am
oo g § IR QX wree 3@ woar
drar g 5 w021 Y gwr gein
T OATHTT X WY wTRE Fa@w @&
ARRATE, T AE TR A W WA
T I a g rHagFs € |
& g fF o WSt Y aowr faed
Wy aT R fraeerigwd
g ®wdw g ar A T oo aw
O oy & & v faegw e
W gowTT ¥ A wred Fodrd ¥ e
TR AN T MA@
T WA 6 WO® W dwrC § |

1948 ¥ wprm sl whafaw
AT war oy | % frivew § fe swer
feewe ey v 2 vk feme &
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WY ST AAFY B FE LA AN
fer s ) W AW s WA e
qarer § & Qg WY wOX W ¥ Wy
wwr § fr frlt & 79w & quwr A
¥ qew 7 fear 0 Afew ey
OO N A ¥ AR X oagr 9%
fafrs swre & o wEr @ ¥
TEY TH WIT WA % e g fer
5 ¥ gl AR ¥ wWIgEE wAAr
wrgar g e fomr ot & wogdr & fae
A HH FAT AN § IT AT G
fiear & 3= & faeme wo W SEae
aray? afe 9§ Tew Ay A §
A AN wakET W &, W9 & IBC
aTX AT wEw v ¥ 7

§ o g §f A0 Aol WK
it & @ ¥ o frae @ X
IAH FEE 7 UF A9 HEAT AGAT § |
T2F WR QzF ¥ & mrerar-srey gfvd
23w & O | A HOgT ¥ W T FT
aR wifawr & ag fadvgs s &
FUT FTAET &, gEATH wAEr § W
T TIW F WL AT TEF §, AWAIT
Twfag AT Faf agr &3 &, gOA A4
W, Aamwar g fr as g &
TANT AT SraA sfew dw ¥ W
FCT QU dar ¥, qg W ag ¥
sy § fe mer Rw & wR [y
) gEe W § 1 e W fey §,
T T o FreY 3, I o et &
16 fior aw gzaTe @ 1 W 70 ST
T ® waTT gur W aaygd & ey
wr figamy ST w2 & vy Wi off oy
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(st ez =)

gur 1| & e Fom W g e oag
grs W17 Q2T @t qrvar ara gfaad g
AT ¢ TRAT @AY AW w7 QTR
g2 | gRfET & welt WERw ¥ wwg
Fem fe 7 gfgar & sEaww 7
s g wrfge | fet gfeas &
wee weqr 3 ww § afew IEer
arar foet g€ & 1 felt ®) e
g wuwY wrgar faet g€ @ ) A
wreiT woge w foraw s ¥
Wt T waew geAT § IEW wrar
aft & af | qreaAR wE § e
A & arz Wt IEwY wrgar A@ & v
gAfae #0 we fridgT & 5 Ao
waE SO ¥ e ¥ fR ¥ W
faarT w3 wT 59 WTETT 9 W19 /rgar
& art ¥ for w2 o

% I & w5 faenfer & e &
FEAT AT g | WIH T woAr fae
& gveT qaamEr & fe s 1 AT
AWM 1971 ¥ q@ F AZ IGWTC 70
g o graty &t # wwear A
7€ 1 dfer & avwre 7 @ 1948
T 1965 ¥ faemfwat &7 s fa=mar
HMEAT§ | WA SR ¥ W7 AT A
& age ¥ | agr 9T A faeewrfew @
AHY @A & fag ot Agfead & o
wifeq ag ey &t ok & 1 wor oft aEw
9T WA 59 g W oy § oY fe
e Aroe s faear @ € Wik 9
wit g7 & frow dwTaTC e I A
ware #t il 3o b wefeg § il
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Fo0 5 gl o o qow § ag
T & W OF aga o afew g ¥
W& welt wEmw ¥ @ fF g
f amea # fade w9 & am ¥wt
w1 saf faearfam g & v o fadiw
&7 # w31 & O AT A7 & WA
arx W frrarfaa gv 7 a8 A
"eafer a2 g1 € § I 99 §@ aw
Tér ¥ I A qowc fady w©q § qex
X | T 0 F AT AT W T AL
gwme fro & @ o7 ¥ "wear 7 e
AT waY it redrerqEs e
w31 WY JL 7T 1 IF ¥ IACIT |

SHRI RAJA KULKARNI (BomYdy—
North-East) Mr Chairman Sir
the time has come when the Labour
Minustry should help the inaustiial
workers 1n this country to 1eview and
to take stock of their iole that it 1-
playing in the development of the
national economy

It 15 my <ubmussion that the role—
the great 1ole—that the industiial
workers aie playing in vuilding up
the national economy of this countrv
has not been properly locussed Un-
fortunately not much work ha- Leen
done by the Labour Ministry in this
field Therefore, when the Labour
Minstry at present 1s examuring the
report of the Wage Policy Commi‘tee
and 15 thinking of giving now direc-
tion to have a mew look in bulding
up the national economy, that 1s non-
statutory the wage restraints directly
or indirectly, 1t 18 better that the
Government—the Labour Ministry, in
particular again takes stock and place
before the country and before &i}
other sections of the society as to what
positive and signifioant role that the

working class of thig coun-

organised
try has played during the last twenty

Yyears,
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Workers have made tremendous
savings through funds contributed by
them. Let the Labour Ministry com-
pile statistics about the savings which
have been made from the workers'
contributions to various funds under
various Acts which have been invested
by the Government for bvilding up
the national economy. There are 65
lakhs of workers covered under the
Providcnt Fund Act in 128 industries.
So far the country has collected
Rs. 2,500 crores on this account, Qut
of this, the workers have got by wuy
of refund only Rs. 943 crores. The
balance of more than Rs. 1,500 crores
have becn invested in the building up
of our economy. Still no word of
appreciation has been spoken for the
industrial workers. There arc still
Rs. 135 crores remaining to be reco-
vered as arrears from the employers.
The Labour Ministry should collect
this money ajso and put it at the dis-
posal of the country for buil:'iing up
the national economy. We, the trade
unionmists, have been saying in the
House and outside that the rate of PF
contribution should be raised from 8
to 10 per cent in a number of indus-
tries so that more savings will be
available for building the national
cconomy.

I have to point out all this because
a new approach is now being thought
of for bringing dircct wage restraint.
Before doing that, it is better to
appreciate the role of the working
class in building up the national eco-
nomy., That is why I gave this
¢xample.

Take even the Coalmines Provident
Fund covering 4 lakhs of workers. The
investment made from these savings is
Rs. 135 crores—not a small amount.
Whether the ES] is working efficiently
or not is a different matter; but even
there the savings have been more than
Rs, 20 crores which has been invested
by Government in various securities
cte, These are all workers' monies

VAISAKHA 7, 1805 (SAKA)

Grants, 1973-74 282

used for building up the national eco~
nomy. You have got ihe Family
Pension Act. It is also a source irom
where savings will come, You have
passed the Gratuity Act, Peunsion
scheme is made statutory but the
gratuity funds are lying with the em-
ployers. The trade unions have sug-
gested that this is risky and the
money should be collected from the
employers and placed at the disposal
of Government for investment in the
public sector.

These are the various suggestions
which we have been making, There-
fore, let such further efforts be made
and suggestions be given by the Gov-
ernment instead of a new approach of
wage restraint. Because, the trade
unions in this country are very much
concerned over the latest, recent policy
which the Government adopted in the
public sector., We have been feeling
the pinch of it. We know that at least
in two undertakingg with which I am
concernced, namely, the Hindustan
Organic Chemicals and the Oil and
Natural Gas Commission the worhers
are not paid better; rather they are
paid less than in the private sector.
They have been negotiating for years
and yecars together. They have come
to some kind of settlement. Govern-
menti have evolved some kind of ap-
proval machinery which was not liked
by trade wunjons. Even the ap-
proval machinery is further being
converted into a super-negotiat-
ing machinery, completely nullifying
the genuine collective barzaining eat
the level of the industry. This is a
very dangerous trend that is coming
up. If the unions in the public sector
knew that the managements of their
undertaking had no right to negotiate,
they would have negotiated with the
Government at the poltical and econo-
mic levels, with the Finance Ministry
and the administrative Ministry direct-
Iy.

We want that the Labour Ministry
should play a very effective role in
correcting a number of wrong pollicies
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[Shri Raja Kulkarni]

followed by the administrative
Ministries of the Government. Today
the Labour Ministry is not playing
an effective role. There are cer-
tain lacunae in the functioning of the
Labour Minustry. If the Labour Mims.-
try has to be effective there should be
a labour cell in every aduamstrative
Ministry which has got a puble
sector undertaking, and .hat cell
should be directly under the control
of and responsible to the Labour
Ministry. Then alone the Labour
Minustry can regulate and control the
industria] relations and personnel
policies of the public sector undertak-
ings. Today its role is not even ad-
visory; it is just kept informed as a
friend by the administrative Ministry.
The administrative Ministry never ap-
proaches the Labour Minstry; before
it takes decisions on personnel policies,
Labour Ministry’s role is only to find
justification grounds for any decision
by the administrative Ministry.

The utilisation of the contributions
which the workers have made to the
various funds should be under the
control of the Labour Ministry. To-
day it is not so, except perhaps in the
case of housing for dock workers. The
housing for industrial workerg should
come under the Labour Ministry so
that the savings from workers' contri-
bution or whatever funds are avail-
able from the effort of the workers go
for housing purpose and not for any
other purpose.

The Labour Ministry has an employ-
ment department. Yet, apart from
opening employment exchanges and
giving training to some people, ths
department has no role to play. Now
that the Fourth Plan is coming fo an
end and the Fifth Plan is about to
begin, the Labour Ministry has to
function as a watchdog in the genera-
tion of employment industry-wise,
sector-wise and erea-wise. Them alone
it can function as an employment
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Ministry; otherwise it has no role to
play.

MR. CHAIRMEN: Shri Verms,
please be briet and finish your
speech 1n ten minutes.

wt Twfay W waf (%)) .
f5e & 7 SYam | wOET W wrEAr
& a1 fafaees e &1 qaew wifeqd |
MR, CHAIRMEN: How much time
do you want? It i1s for the Chief
Whip of your Party to decide. He

gave me 11n wntng that 7 to 10
minutes should be given.

st ety € ww§ W aow
& faw srenfaa =6 g1 afs &
ATEAT § AT IEW A A

¥ 7ad ggx gav Afmdt & garE-
ar ¥ A g fagm daw &1 e
grarer ¥ rEw X wfwwr & faw
g §@ fvar & 1w 7@ € 3o A
fear 1 oft s 91 fF "ET o
& @ aw I X agE weer
srewwA @ar, sefeefaEr ad), orem-
e Ter e wfwE ¥ fg @ 9¥ W@
4 gu) &@fkw ¥4 oy arr fR
e sy $9v A § W% 9 gy
¥ wo G geit wrt fiv fam g fr,
ag sfega sae w759 & fog &, sl
Tawe ¥ fog &, sfwm & wqa
T fow gf ar qax qfedt & sgao
g, 7 9C WA A4 g v ¢ W o
wrEa T & gra wfawt wr Ry U oA,
sgat gt A w1 a7 g A wfr
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# wfrers ok wate w1 dar i
amafae &) & frdgw wom W
£ fir etz o md st gt wqva
¥, W AT 1960 ¥ ;T X 2T Y
IO & ey wg sefefeEr @
TR, W A qE aar iy
srfey Stewwm ¥ o wmro i T
# o wrr gre g @ E E R oww
ST aY T I N0, B qTAAT A
AT HYAT §, F1E AT AT AT AT
*t avarx ¥ Farar § ffew wror afawl
% g 9 & fr wfas waA e
T g §, & wfw @ fre a
oo & o) ot wrowr § fF oS A
v @ & waw 7oAk
fac fafy & frdew @1 =
£ i W o e e ¥ @ fe e
faw g a9AT & AT weA qrew fear
2 w?

oo d@fqem & 43 § swyeek
& Aot ®Y Wy aww fer 7 WA
7g auw faar § fe ofy, g s
wr sfawl 1 v W, Fraw frafg
wogd AW, fose e fad Wk
fafer & wraw & & w=w ¥
ATy ard ¥ ATy ) AN woET ¥ET
arferey ¥ it wgr & Sfewr & frrdamr v
W § owel A oft s faf
Iw oY wrow feur § W PoafE wo
aogd ® fafan &x w1 T fer
$ ww Aqwr & fafidr qu, dax I @
g w, fafmw & oft gt Am W
aft § 1 v fafrr dor ot ot Frdm
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& wagd ¥ fawe d% s ?
WY IAY YT WTHT @R, WA I
w|r ISR w6 7 ogmA I auT
fear & w1 &% w1 Kfww & s FrAzw
Fr wger § f5 oww fredr dwd
@iftt @ wiw  oEaEwde W
s 7Y afew Y aqrdt g ag A
¥ e & wiwsi ¥ frg wAT Tngan
g 9% AT% FX wgr Wy qfwe A
fafran & smaw vk §, v fexd
77 a6l & e Afso a1 I dow
awr & froaz o€ & 1 da fafreh
@t B ® # sfwg, W 1961
%1 qaer ax 100 AT AT AE A 1971
¥ faa 4% 99 21 gW WA W @
& ar 18 ? o ara 9% wow? frar v
Nt g & ¥ gy fragw wow
wrgar § s ot ov W fafem &
gL TE § I9% A7 A agr 9% IEH
fircaz ok & 1 wrwr orgt wEE W
faar o1 @r § &g fafew o o
A | oarI far o w7 %1€ Ao
graTe @ ¥ ! awt ¥ fafw &
9% ¥z 9T T difaw oA far
T W R, WEAEETE W 85 T
fear o g § Afww faselt & fpaay
qeae foar o @ &, = ¥ freer
g frar a1 w@r &7 SEwr w9
afew ¢ war ? o ¥few i § 1w
gt ¥eT T AE gy § agt o W
T AN ¥ e gt o o Aenfaer
), *fafaony &t wfegww o, o9
T Fugt T gw AT @ @ w ¥
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[t wmfeg wf Wil

A aw §9 wE g W wWR
W fwrely &1 s fafow & &
wER 93 €gae gaTe  fear o @y
¢ wic wgrd waT ot wrer & & qEAT
WA § WO ¥ W § qgr W H
Tz ¥ wheed 43 gy &, W

Wy fumer QY ¥ W 9T ooy
e ¥ wre fasred & oSw W 9T
awr o gfeaw d@T FeRE 57
f & wo% o s zgav ¢ fw
fafras &9 = @t &, few s
97 JEN wEw fFT 9@ 3w WX
1971 % wifax & wrAT & W 9%
AY § A TR TR & wfawy 77 Wow
T WAT 256 39 To WAl & | FUT
wi o% 9T IR A & o sfemw
AT FTRA X ZFAT ¥ 52 63 G
o | WS, sEw , a= gk
wTEAT 20790 65 GF gAT £ AW
fooar, Y 99w 7 Fwm @ g,
T feear @ ¥ A 43 Fo  gr
2w fafaw &¥ 20 W SEw
sgaq | wiEETd S sE A #
Wy wwe @, A0 fafeed & gar
TEr &1 20 TAT F 62 To 35 G
eI W AR ¥ OF AR W
w9 ¥ w9 wifes awl, g9 @9 wwrfay
w1 afrere sgoar & 415 % 2 &
g &1 afeT aogd  wEw oA
R % dvweree & ww X W
@ g o g s v 3w R
=R ¥ faear &) fafew @ o
¥ & A ¥ wur fear &, 9@ afgw
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38 WU gar ¢ | Ayt wET g 150
To 66 ¥ | FUFT B WrHW grav
188 %o 66 4¥ wifew WPFT I
Wt wwf @ WER W ag & 415 To
2 &% | IIX A 188 To 66 T frwrer
afav &t 226 WU 36 W WA J
HOGE H HAT HTAT AT § | AAFL 7
41 ¢ 9 "are g, § wgAT WgAr g
fap Tarrie ot awe fag &, o Wfe sga€
§ o aiferefy zgaf @ SO fgowr &
AUGTHY 226 %o 36 TW w7 Ty Wrg WeT
Lol

A a ¥ wgm www § e
L rn ol R A |
am FH W @ ¢ fw W
FwTer &t w3 AfEw F s
qWA  SHEEIEE TIEET ¥ UF BT
|1 JEELT AT AT § | THETER
TR ¥ 1956 ¥ 412 fudt Ot W
feggeama & WY W Iaw 1w
20 AT 51 gox fegew ¥, aar 8
wTE 7 FAR AfAE wW ¥iG X )
1971 ¥ A& 664 &Y 7F WX1956 A
ST 1 FOT 20 914 51 g feqew @
IET TE 1971 ¥ 1 FAT 80 W
25 TR fegeer @ o Wk Aage oY
1956 ¥ 8 W/ 7 FAIX q IAwr
T 1971 W 7 @ 19 g Q@
wé | et wawa ag ¢ e frd ot o
vt wE AT Aogy # FEAT A -
o Wi wrr af, T s gl
o1 ol oF W g o &few
Row T WGAT O BER wT wAew
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W & s o Wi wr W ofem
wien gt 81 1952 ¥ dewErew
toelt & fg wfew off & o Fferd
@ & W ouk FEer e Al
ST ? dWEnw vRR W
ofew e ¥ o @ g
o ot wrew § foadr g F 46
fird aroeTe X wakgfirsre ¥ o §, farrdt
¥ wnlr frd o ot &

tyerew W § @ gw T G
oiw e s ft AW @ w
warare Faren §iar @, wiw w1 0
T ayar gn Afer wfiwy fr wer
N 1964 ¥, ¢ wrw 14 gATT @,
g 1971 ¥ WIHY 3 W 66 FWI
w vt W fewmr ¥ s o wrd
faraerlr %1

ot g ¥ depdy o o iy
¢ frewt we g o @ @ &
¥ g o ANfew firer §, oF fw
¥ wifers ¥ qw afiw &) ife fear &
s gard Mwd s & ot &
wifs gegrdr o 58 wE A gk §
i gfie dsqft ow o 2 (W)
(wrT) & w58 af o e wht
v ¢ wwiag o 7@ s Afew &
Wifag | ¥ of g i & ot wew,
off v @ of | deH A wew
oft, vedt Mwd W vk A e
w8 g o I gy §
e Sy For & sex W gy

tfs ex vt ¥t w0 o Wl “wn
w3 Le~10,
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fadefr) qw wrpe & sy YOO
wopr WAt §, Ty vyt oF ey
4]

% vy g § 5 g wgem
w¥t, 16 wf oy I ¥ fwaygd & dw
¥ v v wr g, v A, Wy wk
o narwar off & Wy &3 w0 far
g Wt gy ol gyarw wff watk,
&t gearw gt o @ ag N fag gt
wafe g@ faw ¥ frerer fear war
wr WX Fen wifgww & ¥ @
wrr Afer wifew ¥ wifder &
¥ war v femr 1 aw whdt
ot ® gvg 7 faw ¥ geaa wak
€ WIX 10 AHIA aw gEArw WA |
o ww g gearw Y § o o Ay
NrR e kg wwm @
& g waw ¥ fowre off e,
™ wigar § fewe e €1
o feare & fag gyaw aff W,
wfgdwr & fag gyow =6 o
it fagre ¥ 3 wwd § wage
"z # felt fagrar se v £

& aft o & wer g f O
grra fewr qyear § o o e
fo qagd & w0 #, @ QG Wgw
w fromr a1 @ &1 W wpuTEw
¥ fevrg w@ §, woy o W aw
@, AT ¥ X F gy g ek W
WT, WTH WY WHT QAT aw & W
fewre wur



to the innumerable problems being
faced by the working class in

As on 31-12-1972, 68.95 lakhs of
unemployed people had registered
themselves in the Employment
changes, out of which 82.79 lakhs of
people are educated unemployed, 8.01
lakhg of unemployed youths belong to
Scheduled Castes and Scheduled
Tribes, As a result of implementa-
tion of unemployment relief schemes
during 1871-72 and 1872-73, job op-
portunities are reported to have been
created for 65,000 unemployed youths
This is what the hon. Minister
Pilatining stated on the floor of this
House. This is less than 1 per cent
of the total unemployed. 70,000 edu-
cated unemployed youths and 11,000
unemployed Engineers are alsp re-
parted to have got jobs on account of
fhe implementation of Special Em-
ployment Programmes, It is antici-
pated that job opportunities will be
created during 1973-74 for 5 lakhs of
unemployed youths through Crash
Employment Programmes.

If all these programmes succeed as
anticipated, then 6.46 lakhs of people
would be getting {job opportunities.
1 would like to know what is golng
to be the fate of remaining 62.49
lakhs of unemployed youths in the
country. It is not that this number
is going to remain stagnent. The
Government may take many morg 5
year plans to clear this back-log. But
in the meantime lskhs snd lakhs of

partions by Special Employment Pro-
grammes, Crash Programmes ete
which do not touch even the fringe of
the problem. At this rate the Gov-
ernment may take another halfa-
century to solve the problem of un-
employment in our country. Unless a
meaningful and massive programme
is evolved and implemented earnestly
by the Government, the situation is
likely to go out of the hands of the
Government. I request the hon
Minister of Labour to devote his en-
tire energy in resolving this serious
problem.

I would now refer to the Planta-
tions Labour Act which was enacted
n 1951. It is known to you, Sir, that
majority of the plantations in our
country continue to be in the hands
of foreigners. Without exerting any
extra energy, they are able to cir-
cumvent the provisions of the Planta-
tions Labour Act, 1851 because this
Act is replete with lacunae and loop.
holes. The plantation-owners are
not interested in fulfilling even the
basic needs of the plantation workers
Recently, Shri Om Mehta, the Minis-
ter of Works and Housing visited
Ootacamund. He must have seen the
appalling conditions in which the
plantation workers are living. With-

ete. 1 regret to point out that in this

*The Original speech was delivered in Tamil
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they have declided to bring forward
such an -wmending legisiation, how soon
it ia going to be done?

I would also take this opportunity
that, though this matter is not
charge of the Labour Minis-
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Sir, in Tamil Nadu lakhs and lakhs
of workers are in acute distress on
account of 75 per cent power cut. It
1z not possible to narrate their woes
within the short time given to me.
For many months now they have been
demanding that they should be given
a non-repayable advance of Rs. 500
from the Provident Fund., It is their
own money they are asking for. But
the Provident Fund Commissioner
pleads his inability to sanction this
sum because the rules framed under
the Act do not permit it. Unless the
Central Government agree to msake
an exception, he cannot concede the
just demand of the suffering workers.
The Trade Unions in Tamil Nadu have
requested the Central Government to
make an exception in view of the
hardships of the workers on account
of the unforeseen and unprecedented
power-cut to the tune of 75 per cent,
I am sorry to say that so far no action
has been taken by the Central Gov-
ernment in this matter. I request the
hon, Minister of Labour to bestow his
personal attention to the request the
workers from Tamil Nadu and direct
the Provident Fund Commissioner to
gime immediately a non-repayable ad-
vance of Rs, 300 from the Provident
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Fund to the suffering workers in

Tamil Nadu.

You are also aware, Sir, that lust
year the Central Government initially
passed an Ordinance and declared

a

833 per cent. I would like to quote
here a deplorable incident. The
owners of Madurai Mills in
Tamil Nadu employing about
18000 workers have taken shel-
tfer under the ruleg framed
by the Government and say
the rules prescribe payment
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rest and discontent among the lakhs
of employees of the Central Govern-
ment. Before the Central Govern~
ment take decisions on the recom-
mendations of the Pay Commission,
they should have consultations with
the representatives of the employees,



. At that time,
Centra] Government sympathised with
their lot and recommended an interim
relief of Rs. 25 a month for the ce-
ment industry workers throughout

should find out immediate ways and
means to meet their leﬁﬁm‘t'
demands Sir, the workers of Fuod
Corporation of India working in Mad-
ras Port have gone to the extent of
serving strike notice to the authori-
ties. ‘Their long standing demands
of increased wuges and certaln other
facilities have not at all been looked
into. I request the hon. Minister of
Labour to solve their problems also.
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14.55 hre.
[Sarx K. N. Trwary in the Chair}

Before I conclude, I would refer to
the problems of workers in rubber
plantations in Andaman Islands, These
workers get holidays and such other
facilities under the rubber plantation
welfare orders. But their wages are
governed by the Plantation Act. The
argument advanced by the Labour
Commissioner for this dichotomy is
that so long as the rubber plantations

production, this dichotomy will end.
The rubber plantation workers are
greatly agitated and their just de-
mands are not being met. 1 would
appeal to the hon. Ministar of Labour
to look into this question and do the
needful in the matter

I am sure, Sir, that the hon. Minis-
ter of Labour endowed with enthu-
siesm and dynamism in the cause of
working class will be able to find
lasting and permanent solutions to
the many problems being faced by
the entire working class in our coun-
.

With these words I conclude

wt fewnre T (Rafar) - awr-
ofir wavew, ot §8 waw agy frddt
T & ¥ qrAAT [T ¥ qF i
firite T WY fear § o 77 wrdw
wrat & fs i woa W@ ¥ Qw wwr-
wreaw ¥ werw % g9 wifex e
fiear £ 1 wWT wAT W @ oo
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ot ¢ f vy wfe faw seec &
wafay §, 3@ wTeTe ¥ AW A
¥ d%x fegr ¥ f& g ewTeTCaw
R ¥ wTH FTX A qaAwTd a9
war sharfedt o fegfr & ot &
g w6 Wi Ik i A T ¥
faq waw Isrda | gafax & o wedt
! aur W smaE ¥ A §
fs x5 fifgs =7 s a0 N @
sora ¥X o1 @ &, Fra Y wa aw 33w
gt @ ) g ¥ fag ¥ 3a &
qATHA  sfo dWlo WITe T WY W
W’l‘lmiﬂﬂ'o o wrfo &
fetdc @ B 71 7z &t | Q@
¥ foiffen fear #@ ¥ Wit aifaqa
gfrge WY w1 ¥ 1 ITR gAEAT Qq TE
o aelr gf & Q@ agT @ wwEnd
¢ famaY W s Xar wraws § )
7R ¥9 A #t gt § 5wl @
g ¥ wis iTesr aifaee
W w7y dusAr & sfafifaar & ww
Awe gararr qAT & wdwfar
THEATAT F) g KA & fY WA IS4
Tt @ §1 et ow & a3 WA
Toeq ¥ wndg fear §, I8 9 w09
= wram G e wifgy fs @ s
% war far @ W w0 X W1 W@
%
1500 hrs.

& dreage A fa & wEew
& o Frias worm wngar g 1 “dreay”
wer oY wrg ¥ Ty ¥ FAT W07 fe qg
*yw vy oy wr ammr & vEw
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Ty JwT stw & oy Wy faell
ot e fagre & wf forst ¥ o
E ow ¥ wg ¥ac fedy wraw gur
& "™ ¥ waww 8,43,000 wAYR wgt
wdf ey @ § Wi @ oyl wow
AT 22 $AF €TAT TAT W w9
gt AT 1

A A T FAT § 1 A R
Al ¥ TeHTE ¥ gy § Iarq
T waw ¥ e F qwear qg o gh
& fr ag g5 @ a1 7 T, 18 T WA
garag, A em wif feg oy
¥ 37 Wy # N ghear frad @
ag o W17 qT 7 A A7 IR A
wrdt & T weqrdY g, o @i
FW & =AAT 50 TATT AAFT A ¥
FAEITFIX § Ot gfrar firw
WG agfay ara oy e
auErTg W 4T § | {fs s A
€ AW HIqY BT AAT A forar § go-
fad sg wr §1q ar Tt & &, Afew
HAFT & ATY W7 WA BT WY IW@ O
oA AT § 1 Y AW ¢ Y wowdy
Wzt ® g Wit feg g7 AR N
¥ WH wW eUX ¥ Wil F 9w
WYy Y o7 gIX, IT X g W 0
wEqfe aff § 1 e o ay adoer
Tt & 97 @ O I waw o et
W T A g @7 O afew aoeTe N
VIR & Iy Jf yewr gy ar
T W ATy @ A IF Gy Ay dweA
FoeTT ¥ wa & fag s gqmr ¢
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[st faewriw 2]

otz goFre w1 ww & §) qafeg
wg OF U7 wage qasy § W 9w
#1571 W wWER  @AT AT
arfe o wrewawar ¥ w1 § wrafer
¥ AWa X qr q4ATU WAG A TG W
AR T WA 9F AT HAGT
ufuw & wfas faa a6

qg qN57 OF FqTy7 97 ¢ fAaw
T ALH WG 1T F G g AR
HETT & qq AT g, 4R JEaE
wARAT FTAY7 F7 DfEzar g1, 77 I0E
g A 7 wia § sqrfE qg wda
CATH & WK T F WG FHA B
farg g wa &\ gafag w99
aw fwgar & (sq@.drA) T
A &1 w9 a8 ¢ fe qaw fedr
Mgz ¥ faq N gfaqrg wa a=
wre ey @ ¥ a7 qnit W ogrey gran
@)

grferza Qv av gy afew ag
& fafax weqary ¥ qogd & foo
oI T ¥ 77 X, TOE wfew o wa
T 91 A IA AW § AT @ WK
sradm w5 w=ar o, g wdt g
§r & wva forar &, 2y wror oy g gATA
%7 % fir Fa< fedt Tewge W W™
qAAT TEAT | ¥ ATE A QAT gATH
o aga & 437 AR QT qarH §,
IUC awr T fag F aQq RAEQ
w1 N I gHrA AN N GgegaT
Iq& g faadft v 2 <z faadr
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Wi A gy ¥ wSaT W, ug
QAT A WEAT ag) 9T §T, IA6
faq & fadtq &7 & eegaragar |

SHR!I INDER J. MALHOTRA
(Jammu) Since the time at my dis-
posal 18 very much limited, I would
like to confine my observations to
the question of resettlement and reha-
bilitation problems of the refugees
from the Chhamb area and other parts
of Jammu ang Kashmir State It 15
with a heavy heart and deep sorrow
that 1 am making these submissions

These people were uprooted during
the last war of 1971 and they were
put 1n various refugee camps which
were organised in different partg of
the Jammu division, and the Central
Government gave a solemn assurance
that no time would be lost in their
proper and permaneni rehabilitation.
I would like to say here that the Cen-
tral Ministry of Rehabilitation has
failed to discharge its responmbility
for the proper rehabilitation of these
refugees.

I am really surprised to find that

ncor, Jammu ang other parts of the
Tammu division is more than 60,000

Recently, after the finalisation of
the hine of actual control with Pakis-

;
¥

area and who are now registersd in
the two refugee Camps comes to
round about 8000 It i the
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Ministry of Rehabilitation. Only last
week, due to the consistent agita

of these refugees for sclving the prob-
lems they are facing, they had started

Prime Minister and before this august
House HBut due to the timely inter-
vention of the State CThief Minister,
Syed Mir Qasim, they were dissuad-
ed from this march to Delhi, but
they were given another assurance
that speedy steps would be taken for
their rehabilitation.

I would only like to urge upon the
Central Government, more especially
the Minister: let us not try to play
with this human problem which is a
direct responsibility of the country as
a whole I am really ashamed to say
that even today thousands of people
have been roaming about Ilike ani-
mals on the roads and the Central
Government has not given proper at-
tention to them.

A request was made by the State
Government for the replacement of
their tents which have been worn out.
It ismore thana year and a half that
these families have been using these

S EEPE
555‘2555
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There are immedigte problems fac-
ed by these refugees. The most imme-
diate iz the replacement of their
tents without any further loss of time.
1 insist upon this. It is the responsibi-
Ht,‘pfthgcmhluovemmmt. Whe-
ther they have to purchase them or
manufacture them, the tents must be
supplied to these refugees families
who are living in the refuges camps
at once.

These refugees are bemng paid a
cash dole of Rs. 1.50 per adult and
Re 1 per child daily. Time and again
these refugees have representied tha
this dole is not enough for the entire
family to live with two meals a day.
The State Government also approach-
ed the Central Government for in-
creasing this dole, but again, unfor-
tunately, no decision has been taken
up till now.

In conclusion, 1 would like to maks
a ccncrete suggestion, The Ministry of
Rehabilitation must locate a special
cell with headguarters at Jammu
where high-ranking officers must be
available to the State Government
officers to take immediate on-the-spot
declsions and take care of their day
to day problems.

The Chief Minister of cur State has

cers round the Jammu division, Pun~
jab, Haryana anl Rajasthan to locate
agricultural land for settling these re-
fugees. I am really surprised at the
Ministry's statement that 16,000 acres
of land are available in Jammu
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Wt wfe yaw (zfew feedl)
awmfa wgew, feelt & 27 g
qage wre fast ¥ gEarw 9T )
wifaget geerw 2 fgema & -
& W oyt AT 9T FEFA A -
#few aifeay & wwdw & o w3
¥ gene ¥ gAsr faean g 2 fr
IAST AT qa7 fraar § W =€ A
wMYT ¥ qga ww fawar & & sl
TRT ¥ wigw, 9" A A WC R
qAQY ®T TG TG 4@ @ I A,
@t ag IR Wi femry w9 & v
A ATA W A wifggwa ¥ goA
% fog & wiv=w Aare @ 4% & woge
100 faq @& gsaTT FA F F47
% &feT To oAty A AT
! A oFro@ 2 oA .
aifesr #t fesds 8 a® s9gd
¥ "WEET A AT WqUEA, A & 7@
arAaT argar g fr 34 g ¥ wax
Tg g SaTar faa w@ @ w&@v AW
o faedt Y 27 dT w0 & fag
darc g7

ot WwaA @y (ST
qarafr agigT & 1@ fovq a7 wmw
YA & faq war g1 gor g, fas e
q CIIFEH &1 TAAT AIEAT

wH AT qIEW weEwd 97 A1Ta
g qF T wufan 17 & fF mvwre
F o A% £ f777 ¥ §9 W s A
fear By 77w 7 modAr fod @
frar ¥ —wd saeqr & gf gfy =w
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#ifs ax fade &1 g W @Ry
7 aag ¥ faw §9 w34, aft §2
&It § Iw A Aty ol oy gt qwt
warr fram W& wwge d—wamw
TN F TEW §T4T ¥, frary Afr w1
ww da1 FeAT § T wogy wuR ww
7 %o o Aqfg ) gfz wvar g--m
A & fag aew w $5 won
QT | TF AVMR EANITEA WA
™A R

e after  ww wva gfem)

o awwT dmelt & S qI
—

1 20 9T & A% AGHIL HT A=
FIT 1 qIfAEeT % ATIR AT ARy |

> WgAEETR ¥ W s faw
2, a2 nF grgae ardf ¥ adar , e
QT 9T A & AN JAQ fAw
wifge, Sad widt & ard ¥ o T
tarefsad ST A orard | g/ TEw
¥ 7 g fE ITR T W\ oww
faadt &1

© faad & w6 oaWE ¥
LR SR U WAL RO U
wEATE AT AT G § I IART [
aZr mar &1 W dar feear @ SEd
fas 4-5 far wear & 1

4 ¥mT oAy 7 waTEEr dfews
wTfpas 9T I & WX & w§r ot

3, g W A e g
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fas frely w1 oXwW AEERe A
forar &1 & fafrer agm & fode
s& s wér #t N gl w127 e g,
I & v ¥y Y fear oW 9w
wa@r o @ )

wgraTaTs ¥ ot M g, A
faey % wagar Wit wifasr & -

waTee wET W S e |

ot e fw® Toga § A
T@ER ¥ Fmifer wad T
¥ g fao sarw & weAr & fav o
freelt oY | & wrgw g fr 7@ gfaer
Aagt w1 Wt ot =fem ww
T A AR &g T g, 3TN
AAFA W WY AR fasar i o
U ¥ TR 1 d6T dWT S
w1 wHtA vene fer s o

afem,  qmendw, freaa i,
g, sfteer o fafrew & 1 o
wrat nrg @ 37 & fad gewre A ot
AT #r g, 34 ¥ IT AT FT AN
gfaaw o=t Tifgr & 78 fag v
g i a s AT AT 9, 3T AT
4~5 g ghem S1EC AT 7 @A
%, 99 AW HY A@r 9T ey @A
ot o g€ {1 "R X avww faar av
fir smnaifer ararat & s & faar
WY, 39 97 |y Tgr far s
WY & [ATIT N F AT FO0A F WK Ky
€ W T & T ¥ W #7 fowr 2
§ fafredr ¥ famdt war g fe oo
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AT T wrATgdEr qrenE 1
eI AT TR faar s |

MR CHAIRMAN The hon Mi-
nister

SHRI P G MAVALANKAR (Ah-
medabad) On a poimnt of order, Sir

MR CHAIRMAN
Minster

SHRI P G MAVALANKAR. I am
not coming 1n his way, I do not want
to make a speech But | want to ask
this Is there any definite procedure
in regard to the aliocation of time?
Many hon Members have given their
names for speaking one of them was
mysef We have been waiting
here throughout the debate Because
the other Members know mn adyance
the time when they would be called
at a particular time, they come at
that time and speak and go away
where 1s some of us have to sit all the
time I want to know the procedure

1 have called the

MR CHAIRMAN There 15 no pomnt
of order

SHRI P (- MAVALANKAR In the
carly stagus of the debate, you give
ten minutes but thev take 15 minutes,
<somebody 1s given filve minutes but
he takes 10 minutes A- a result, these
who come in tne laler stages are to
suffer

MR (HAIRMAN 1If there
time left I would have given
There 1= no fime left now

was

you
SHRI P G MAVALANKAR Why
should the Chan shut out those who
come late m the order of speakers?
I want your ruling

MR CHAIRMAN There 1s no pont
of order Vervy little time was there
for this discussion I am therefore cal-
ling the Mmmister now Others have
spoken and made thewr points and
we have to hea:r his reply (Inter-
ruptions)
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): Mr. Chairman, Sir
I am extremely grateful to the hon.
Members who have participated in
the debate on the Demands for Granis
relating to the Ministry of Labour and
Rehabilitation. At the same time, 1
am extremely sorry to infcrm the hon.
Members that I won't be in a position
to answer all the points that have
veen raised within the time-limit of
nearly ten munutes. Nevertheless, since
I am not in a position to answer ail
the pomnts that have becen raised, 1
shall generally indicate the broad zp-
proach ¢f the Ministry of Labour and
Rehabilitation as regards the various
problems that have been raised and
the general approach which the Li-
bour Ministry proposes o follow 1In
the context of econcmic development
and industrial relations

Consislent with the socialist objec-
tives set hefore the couniry by the
Prime Minister ang the electorate in
1971-72, the Ministry of Labour and
Rehabilitation is engaged in a review
of cur past performance in the fields
of industrial relations, wage poliry,
employment, traimng and the whole
range of lahour welfare activities etc.

In carrying out this review, the Min-
istry 1s motivated by the basic socialist
philosophy that the labour firce is
nol just one of the many factors of
productiion, rather labour is the pn-
mary source of all material and non-
malerial values in human scciely. As
such, the ultimate goal is to make the
labour force the master of the pro-
duction system.

The flelg in which this philosophy
has to be, and ecan be, tried out with
immediate effect is the public sector
which is already ihe major employe.
in the crganisrd sector of the e‘onn
my. The Ministry of I.abour is con-
vinced that along the whole range of
issues coverinrg industrial relations
and management, wage policy and
productivity, the public sector would
lead the way. The public sector has

APRIL 27, 1873
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to act as an instrument of socialist
transformation. The way to do so is
to devise an amalgam of material and
non-material  incentives which will
instil the elements of a socialist con-
sciousness among the workers and
the managers, so that the consequent
cmergence of working class discipline
is capahle of motivating the whale
production system in the public sec-
tor. The whole range of wage policies,
'ndustrial relations and management
policies and institutions has to be re-
viewed in the light of this basic ob-
jective

It must be stated that while such
an objective enjoins upon the govemn-
ment and the admimistration a certain
depree of radical reorientation of at-
filude ang behaviour. our ability to
achieve the objective is very much de-
pendent on the responsive cooperation
of all those political trends in the
country which are committed it so-
cmalism  In particular, 1t is indispen-
sahle that the varinus segments of
the trade union movement arrive at
a consensus in the matter of the whole
range of issues pertaining to the
public sector It will be the endeavour
of the Ministry ¢f l.abour to leave
no stone uniurned to arrive at such
a consensus. In fact, consultations
have already been started with all sig-
nificant segments of the trade union
movemecnt to this effect, and a ¢Oom-
prehensive policy governing the whole
ficld of industrial relations and man-
atement is experted to emerge

In the field of wage policy, the
Gevernment is seized ot the problem
of werding out the anomalies and
irrationalilies of the existing wage
structure In the country. The Minis-
try of Labour shares the concern for
arriving at a national wage structure
consistent  with the objectives of
growilh with equity The Ministry of
Labour is fully aware of the fact that
such a naticnal wage structure is far
from being the reality in the country
today In particular, the Ministry of
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Labour will strive to achieve the
implementation of a minimum com-
modity-wage standard to break the
vicious circle of inflationary rise in
cost ang erosion of real wages, The
Ministry of Labour will also seek to
promote, in cooperation with other
government agencies, a system of edu-
cation and training for workers and
their children to break the present
hierarchical structure.

In the fleld of agricultural labour.
the Ministry, well aware of the spe-
cial problems of this vast weak unor-
ganised section of the labour force,
will seek to revamp legislative and
implementaticn processes with a view
to ensuring, step by step, a minimum
level of living to this segment of the
work force in terms of food, education
housing and health care, and freedom
from social disabilities. On the other
hand, the problem of this segment of
the labour force is inseparable from
the overall problems of planning for
growth and employment. The Ministry
will seek to promote the creation of
agencies at the level of villages and
blocks which, along with legislative
support, will organise and augment the
bargaining power of this section of
the labour force.

In the field of organised private sec-
tor, the Ministry ¢f Lahour promises
to stand by the working class within
the framework of efficient operation
of the enterprise consistent with the
requirements of a normal rate of rec-
turn. Although, so lcng as the motive
of private profit prevails, the indus-
trial relations in the private sector
will have to be viewed in a manner
different from that in the public sec
tor, the Ministry of Labour is con-
vinced that even in the private sector
an increasing role will have to  be
assigned to the working class in the
management for the promotion of en.
terprise goals in the public interest

In the private sector also, the Mi-
nistry will seek to create ways and
means to guarantee a certain level of
education, housing and health to wor-
kers ang their families. Special effort
will be made to revamp the entire
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strueture of the ES.I. 8n as to elimi-
nate the grievances which have been
voiced from time to time against the
prevalent structure.

The Ministry of La: ur appeals to
all concerned to join in this noble
endeavour to endow the working clas-
ses with the strength and the where-
withal to act as the vanguard of the
socialist transformation of Indian so-
cicty

Shr1 Dinen Bhattacharyya, under-
standably qucted only certain  por-
tions of the Report of the ILO Com-
nittee. which do not depict the entire
pulure of the matter. For a proper
uuderstanding, it is necessary to refer
‘v subvryuent paragraphs of the Com-
mittee's Report. T would refer the hon.
«'mber to para 67 of the Report

hich reads thus:

“The Commuttee understands from
the ohservations supplied by  the
Governmeny  that there has now
heen a ceneral improvenent in the
sifualion and that in some cases out-
standing grievances are being inves-
tigated by the police and the admui-
mstritwve auth. rities Other cases,
the Coemmittee notes. have been re-
ferred to conc'lialion or to indus-
trial tribunals tor settlement.”

Therefore  there 1s no substance in
the pom{ made by the hon. member.

lle a'so made re¢ferences fto some
speeches made b the Prime Minister.
Unfortunately he has made certain in-
sinuations The in inuations made with
referenve 1o the Prime Minister are
unfound. d and are emphatically deni-
ed.

SHRI D'NEN BHATTACHARYYA:
But these are facts.

SHRI RAGHUNATHA REDDY:
Some members referred to the Go-
rikhpur Labour Denot, which seems
to have heen nmiating their minds. I
would hke t- clarify that so far as
the facililies to be provided are con-
cerned. they will not be disturbed.
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[Shri Raghunatha Reddy]

Only the kind of fascist system exist-
ing there and certain undesirable as-
pects in the recruitment will not be
allowed to continue, All the existing
facilities will be continued. A com-
mittee is going to be appcined. The
Chief Minister of UP has been rye-
quested to nominate a member repre-
senting the UP Government. As soon
as the names are available, the com-
mittee will go into the reorganisation
of the entire employment problem at
Gorakhpur and ensure planned deve-
lopmen{ of employment opportunities.

Regarding the demand for a wage
board for working journalists, I have
the highest respect for them. In the
world of monopoly press, I consider
them as the countervailing forces as
far as the operations are concerned
We have had meetings with the work-
ing journalists ‘and the employers
also. Certainly the demand for a
wage boarq would be considered on
merits and a proper decision will be
taken in this regard.

Shri Inder Malhotra made pointed
reference to the problems arising out
of the refugees influx 1n Jammu. As
soon as possible I will visit the place
I have already had some discussions
and I can assure him that everything
possible will be done with as much
expedition as possible.

As far as the textile strike is con-
cerned, to which a reference was
made by Shri Shashi Bhushan, the
Labour Ministry is taking active in-
terest in this matter They are having
negotiations both with the trade
unions as well as the employers along
with the Delhi Administration. We
hope as early as possible a solution
would be found to the conflicting
claims

As far as the Master Plan is con-
cerned, they have prepared a Master
Plan for nearly Rs. 144 crores, If I
remember right, the matter has been
referred to the Review Committee, As
soon as their report is avaliable, this
aspect will be taken into considera-
tion.
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I am extremely sorry that I was
not in a position to reply to all the
points raised by the hon, Membera.
However much I would like to answer
the points, unfortunately, for want
of time I could not do so.

I would conclude by saying that the
seventies of the present century open
before us vistas of stormy changes
m technology, society and human po-
tentiality The gap between what is
and what could be was never so great.
It is only the noble and unselfish effort
of labouring man that can bridge this
gap.

MR. CHAIRMAN: There are some
cut motion moved by Shri P. G. Mava-
lankar, Shri Dinen Bhattacharyya, Shri
Saroj Mukherjee and Shri Ramavatar
Shastr1 ] will put them to the vote
of the House.

All the cut motions were put and
negatived.

MR. CHAIRMAN: The question is

“That the respective sums not
exceeding the amounts on Revenue
Account and Capital Account shown
m the fourth column of the order
paper be granted to the President

to complete the sums necessary to
defray the charges that will come in
course of payment during the year
cnding the 31st day of March, 1074,
in respect of the heads of demands
entered in the second column there-
of against Demands Nos. 66 to 68
relating to the Ministry of Labour
and Rehabilitation.”

The motion was adopted.

[The motions for Demands for Grants,
which were adopted by the Lok
Sabha, are reproduced below.—
Eo.]

DemAnp No. 66—DeparTMENT OF
LaBoUrR AND EMPLOYMENT

“That a sum not exceeding
Rs. 1,12,72000 on Revenue Ac-
count be granted to the President
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to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Department of
Labour and Employment’.”

DManp No. 67—LABOUR AND
EMPLOYMENT

“That & sum not exceading
Res, 24,12,77,000 on Revenue
Account and not exceeding Rs.
149,590,000 on  Capital Account
be granted to the President to
complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March.
1974, in respect of ‘Labour and
Employment'.”

Demanp No. 68—DeparTMENT OF

REHABTLITATION
“That a sum not exceeding
Rs. 9,72,10,000 on Revenue

Account and not exceeding Rs.
78341000 on Capital Account
be granted to the President to
complete the sum necessary fto
defray the charges which will come
in course of payment during th:
year ending the 31st day of March,
1974, in respect of ‘Department of
Rehabilitation' "

MiNisTRIES OF COMMUNICATIONS,
Fanance, HEALTH AND Famiry
PLANNING, ETC.

MR. CHAIRMAN: The question 1s.

“That the respective sumg not
exceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the order
paper be granted to the President
to complete the sums necessary to
defray the charges that will come
in course of payment during the
yvear ending th 31st day of March,
1974, in respect of the heads of
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demands_entered in the second
column thereof against;—

(1) Demands Nos. 14 to 18 relat-

ing to the Ministry of Com-
munieations;

(2) Demands Nos. 29 to 40 relai-
ing to the Ministry of Finance;

(3) Demands Nos. 41 to 43 relat-
ing to the Ministry of Health
and Family Planning;

Demand Nos. 80 to 62 relat-
ing to the Ministry of Infor-
mation aund Broadcasting;

(5) Demand: Nos. 69 and 70 re-
lating to the Ministry of Law,
Justice and Company Affairs;

(6) Demand No. 71 relating to
the Ministry of Petroleum
and Chemicals;

(7) Demands Nos. 72 to 74 relat-
ing to the Ministry of Plan-
ning;

(8) Demands Nos. 75 to 73 relat-
ing to the Ministry of Ship-
ping and Transport;

(9) Demands Nos. 79 to 81 relat-
ing to the Ministry of Steel
and Mines;

(10) Demands Nos, 32 to 85 relat-
ing to the Ministry of Tourism
and Civil Aviation;

(11) Demands Nos. 86 to 88 relat-
ing to the Ministry of Works
and Housing;

(12) Demands Nos. 89 to 91 relat-
ing to the Department of
Atomic Energy;

(13) Demand No. 84 relating to
the Department of Electronics,

(14) Demand No. 98 relating to
the Department of Space;

(15) Demandg Nos. 99 and 100 re-
lating to the Department of
Supply;

(18) Demand No, 101 relating to
the Lok Sabha;

4
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(17) Demand No. 102 relating to
the Rajya Sabha;

(18) Demand No 103 relating to

the Department of Parliamen-
tary Affairs,

(19) Demand No 104 relating to
the Secretariat of the Viee
President

The motion was adopted

[The motions for Demand« for Granis,
which were adopted by the Lok
Sabha are reproduced helow.—

Ed]
Diviy o p No 14—Miais g
COMMUNICATIONS
“That a sum not exceeding
Rs 63,40,000 on Revenue

Account and not exceeding Rs
160,33,000 on capital account be
granted to the President to comp-
lete the sum necessary to defray
the charges whidh will come in
course of payment during the veuw
ending the 31st day of March, 19.4,
in respect of Mimstry of Commu u-
cations' "’

Demanp No. 15—Overseas Com-
MUNICATIONS SEKVICE

“That a sum not exceeding
Rs 4,97,12000 on Revenut
Account and not exceeding Rs
1,55,67,000 on Capital Account
be granted to the Presideni to
complete the si ' necessary to
defray the cuaiges which will come
in course of payment during th
year ending the 31st day of Maich
1974, 1n respect of ‘Oveiseas Com-
munications Service'”

Demanp No 16—Posts aND TFIE-
GRAPH —WORKING EXpENSES

“That a sum not exceeuLIng
Rs 266,08,63,000 on Revenu
Account be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of paymeni auring the

APRIL 27, 1973

Grants, 1973-14 316

year ending the 31st day ol Muich,
1974, in respect of ‘Posts and Tele-
graphs—Working Expenses’”

Drmanp No. 17—PosTs AND TxLE-
GRAPHS—DIVIDEND TO GENERAL
RtVINUES, APPROPRIATIONS TO
ResFrvg FuNDS AND REPAYMENT OF
LoaNs FROM GENERAL REVENUES.

“That a sum  not  exceeding
Rs 57,48,84,000 on Revenue
count be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the
vear cnding the 31st day of March,
1974, 1n respect of ‘Posts and Tele-
graphs—Dividend to General Re-
venues, Appropriations to Reseive
Funds and Repayment of Loan
from General Revenues'’

Demanp No 18—CaPITAL OUTLAY
oNn Posts AND TrLeGrarHs (Nort
MEI PROM REVENUR)

‘That a sum not exceeding
R, 88,89,16,000 on Capital Av-
rount be granted to the Presidenc
tv complete the sum necessary to
defray the charges which will ro1a»
in cou~se of payment dunng the
vear ending the 31Ist day of March
1947 1n respect of ‘Capital QOutlay
on Posts and Telegraphs (Nout mer
triom Revenue)'”

Demanp No 20—MINISTRY Ok
FiNANCE

“That a sum not exceeding
Rs 1747,63000 on Revenue Ac-
count be granted to the Preadent
to complete the sum necessary to
defray the charges which will comc
in course of payment durmg the
vear ending the 31st day of March.
1974, m respect of ‘Ministry of
Finance'"

Demanp No 30—Cuaroms

“That a sum not exceeding
Rs 10,92,39,000 on Revenue Ac-
Account be granted to the President
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to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1974, in respect of ‘Customs’.”

DemaAxp No. 31—Union Excisg
DuTtiEs

“That a sum not exceeding
Rs. 19,90,92,000 on Rcvenue Ac-
count be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during tne
vear ending the 31st day of March

1974, in respect of ‘Union Excise
Duties’.”

DemanNDp No, 32—TaxES oN INcOME,
DuTizes:

“That a sum not exceeding
Rs. 19,90,92,000 on Revenu Ac-
count be grunted to the Presidunt
to complete the sum necessary to
defray the charges which will come
i course of payment durinz toe
year ending the 31st day of March.,

1974, in respect of *Taxes on Income,
ete."”

DemanDp No 33—Stames

“That a sum not exceeding
Rs. 4,65,17,000 on Revenuc
Account and not exceeding Rs.

65,63,000 on  Capital Account
be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during th:
year ending the 31st dey of March.
1874, in respect of ‘Stamps’”

Demanp No. 34—Avuprr

“That a sum not exceeding
Rs. 37,16,66,000 on Revenue :Aec-
count be granted to the Presidcnt
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March
1974, in respect of ‘Audit’.”
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Demanp No. 85—CurrENcy, ColnAue
AND Mt

“That a sum not
Rs. 17,41,87,000 on Revenue
Account and not exceeding Rs.
21,59,80,000 on Capital Account
be granted to the President to
complete the sum necessary to
defray the cha ges which will come
in course of puyment during the
year ending the 31st Jday of March,
1974, 1n resp. of 'Currency, Coin-
age and Mint'.”

exceeding

DEMAND NoO 36—PENSIONS

“That a sum not exceeding
Rs, 10,65,07,000 on Revenue Account
and not exceeding Rs. 5,93,48,000 on
Capital Account be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March. 1974, in respert
of '‘Pensions’.”

DemaNDp NoO. 37—OpIUM AND ALKAIOID
FACTORIES

“That a sum not excecding
Rs. 2,85,35,000 on Revenue Account
and not exceeding Rs. 47,865,000 on
Capita] Account be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come n course of payment
during the yeur ending the 31.t day
of Mar.h 1974, in respect of ‘Opium
and Alkaloid Factorie<'"

Drmanp No. 38—TRANSFERS TO STATE
AND UNION TERRITORY GOVERNMENTS

“That - sum npot exceedinu
Rs 2.90,85.94000 on Revenue Ac-
count be granted to the President
to complete the sum necegsary to
defray the charges which will come
in course of payment during the
vear ending the 31st day of March.
1974, in respect of ‘Transfer to
State and Union Territory Govern-
ments’.”
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Demanpg No. 39—OraEr EXFENDITURE
or THy MiNisTY or FINaNce

“That a sum not exceeding
Rs. 239,14,78,000 on Revenue Ac-
count and not exceeding Rs.
54,78,12,000 on Capital Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, 1n
respect of ‘Other Expenditure of
the Ministry of Finance'.”

Demano No, 40—Loans 10 Gov-
ERNMENT SERVANTS, FTC

“That a sum not exceeding
Rs. 21,89,04,000 on Capital Account
be granted to the Pregident to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st March, 1974, in res-
pect of ‘Loans to Government Ser-
mtl. mrlu

Demanp No. 41—MIiNISTRY oOF
HEALTH AND FAMILIY PLANNING

“That a sum not exceeding
Rs. 1,2221,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come in
course of payment during the year
ending the 31st day of March, 1974
in respect of ‘Ministry of Health and
Family Planning' ™

DEMAND NO. 42—MEDICAL AND
PuBLic HEALTH

“That a sum not exceeding
Rs. 30,52,15,000 on Revenue Account
and not exceeding Rs. 19,61,85,000
on Capital Account be granted to the
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Medical and Public Health'”
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DeMAND NoO. 43—FAMILIY PLANNING

“That a sum not exceeding
Rs. 45,38,87,000 on Revenue Account
and not exceeding Rs. 3,98,87,000
on Capital Accounts be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1874 in respect
of ‘Family Planning’.”

Demanp No, 80—MINISTRY or INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 32,53,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come 1n
course of payment during the yea:
ending the 31st day of March, 1974,
in respect of ‘Ministry of Informa-
tion and Broadcasting'"

DEMAND No. 61—INFORMATION AND
PusLICITY

“That a sum not exceeding
Rs, 8,68,63,000 on Revenue Account
and not exceeding Rs. 88,75,000 on
Capital Account be granted to the
Pregident to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1974, in respect of
‘Information and Publicity’.”

DEMAND NO 62—BROADCASTING

“That a sum not exceeding
Rs. 15.02,33,000 on Revenue Account
and not exceeding Rs. 12,21,17,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1974, in respect
of ‘Broadcasting’”

DEMAND No. 68—MINISTRY OF LAw
JUSTICE AND COMpDANY AFFAIRS

“That a sum not exceeding
Rs 6,42,37,000 on Revenue Account
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be granted io the President to com-
plete the sum mnecessary to defray
the charges which will come 1n
course of payment during the year
ending the Slst day of March, 1974,
in respect of ‘Ministry of Law,
Justice and Company Affawrs’'”

Demaxp No 70—ADMINISTRATION
ar JusTticE

“That a sum not exceeding
Rs 2,17000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which wnil
come m course of payment during
the vear ending the 31st day of
March, 1874, 1n respect of ‘Admin-
1stration of Justwce'”

Demanp No T1—MinisTRY OF PETRO-
LEUM AND CHEMICALS

“That & sum not exceeding
Rs 5201,000 on Revenue Account
and not exceeding Rs 1,09,87,98,000
on Capital Account be granted to
the Presideni to complete the sum
neiessarv to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of Maich 1974, in respect
of Mimstry of Petroleum and
( hemicals *

DeEmanp No T2—MINISTRY OF
PrLANNING

“That a sum not excceding
Rs 507,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come 1n course of payment durng
the year ending the 31st day of
March, 1974, 1n respect of ‘Ministry
of Planmng'”

DemAND No 73—STATISTICS

“That a sum not exceeding
Rs 4,70,80,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come 1n course of payment during

493 LS—11
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the year ending the 31st day of
March, 1874, in respect of
‘Statistics’ »

Demvaxp No T74-—PrLaNNING
Commassion

“That a sum not exceeding
Rs 1,69,03,000 on Revenue Account
be granied to the President to
complete the sum necessary to
defray the charges which wall
come¢ 1n course of nayment during
the year ending the 31st day of
March, 1974, 1n respect of Planmng
Commussion’ ”

DEManD No 75—MINISTRY OF SHIPPING
AND TRANSPORT

“That a sum not exceeding
Rs 1,39,27000 on Revenue Account
bc granted to the Presudent to
convolete the sum necessary to
difray the charges which will
come 1n course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Mimstry
of Shipping and Transport’”

Drmanp No 76—Roaps

‘That a sum not exceeding
Rs 54,58,32,000 on Revenue Account
and not exceeding Rs 87 47,13,000
on Capital Account be granted to
the President to complete the gum
necessary to  defray the charges
aAhich will come in course of pay-
ment during the Year ending the
31~t dayv of March, 1974, 1n respect
ol Roads'”

Drmanp No 77—Ports, LIGHTSHOUSES
AND SHIPPING

‘That a sum not exceeding
Rs 13 21,46,000 on Revenue Account
and not exceeding Rs 102,79,75,000
on Capital Account be granted to
the President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1974, 1n respect
of ‘Ports, Lighthouses and Ship.
ping' "
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DrMawp No. 78—Roap AND Inzaxp
WaTsR TRANSPORT

“That a sum not exceeding
Rs. 32,27,000 on Reserve Account
and not exceeding Re. 2,14,86,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1874, in respect of Road and
Inland Water Transport’.”

DeManp No. 7T9—DEPARTMENT OF STEEL

“That a sum not exceeding
Rs, 10,60,08,000 on Revenue Account
and not exceeding Rs. 145,98,06,000
on capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Depart-
ment of Steel *.”

Denaxp No. 80—DEPARTMENT oF MINES

“That a sum not exceeding
Rs. 16,66,38,000 on Revenue Account
and not exceeding Rs. 86,20.97.000
on capital Account be granted to the
President to complete the sum neccs-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Depart-
ment of Mines".”

Demanp No. 81—GEOLOGICAL SURVEY

“That a sum not exceeding
Rs 11,96,75,000 on Revenue Account
be granted to the President to
complete the sum necessary to
defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Geological
Survey'.”

Demanp No. 82—MiINISTRY OF TOURISM
AND CrviL AVIATION

“That a sum not exceeding
Re, 25,383,000 on Revenue Account
be granted to the President to
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complets the sum necessary o
defray the charges which will
come in course of payment during
the year ending the 3lst day of
March, 1974, in respect of ‘Ministry
of Tourlsm and Civil Aviation'.”

Demanp No. 83—METEOROLOGY

“That a sum not exceeding
Rs. 5,67,21,000 on Revenue Account
and not exceeding Rs 45,97,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, in respect of
‘Meteorology'.”

Demanp No. 84—AVIATION

“That a sum mnot exceeding
Rs 12.49.34,000 on Revenue Account
and not exceeding Rs. 16,85,42,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1974, 1n respect of 'Avia-
tion" "

DeMANp No. 85—TouRism

“That a sum not exceeding
Rs 2.53.13,000 on Revenue Account
and not exceeding Rs 5,04,17,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come 1n course of payment during
the ycur ending the 31st day of
March, 1874, in respect of ‘Tourism’.”

Demanp No. 86—MINISTRY OF WORKS
anp HousiNg

“That a sum not exceeding
Rs. 36,14,95,000 on Revenue Account
and not exceeding Rs. 2,11.98,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March 1974, in respect of ‘Ministry
of Works and Housing'.”
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Demann No. 87—Pusiic WoRrks

“That a sum not exceeding
Rs. 44,66,11,000 on Revenue Account
and not exceeding Rs. 16,65,45,000 on
Capital Account be granted to the
President to complete the gum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3ist day
of March, 1974, in respect of ‘Public
Works'."

Drmanp No. 88—BTATIONERY AND PRINT-
ING

“That a sum not exceeding
Rs. 14,92,35,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray
the charges which will come In course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Stationery and Printing'.”

DemaNp No. 89—DEPARTMENT OF ATO-
MmIc ENERGY

“That a sum not exceeding
Rs. 27,901,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come 1n course
of payment during the year ending
the 31st day of March, 1974, 1n
respcet of ‘Department of Atomac
Energy"”

Demanp No. 90—ATtomrc ENercy RE-
SEARCH AND DEVELOPMENT

“That a sum nol exceeding
Rs 2536,52,000 on Revenue Account
and not exceeding Rs, 21,75,50,000 on
Capital Account be granted to the
President to complete the sum peces-
sary to defray the charges which will
come in course of payment during
the vear ending the 3Ist day of
March, 1974, in respect of ‘Atomic
Energy Research and Development’”

Demanp No. 91—NucrEar PoweEr

SCHEMES

“That a sum not exceeding
Rs. 20,24,80,000 on Revenue Account
and not exceeding Rs. 24,16,58,000
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on Capital Account be granted to the
President to complete the sum peces-
sary to defray the charges which wilt
come in course of payment during
the year ending the 3ist day of
March, 1974, in respect of ‘Nuclear
Power Schemes'.”

DEmanp No. 94—DgrarTMENT oF FLEC-
TRONICS

“That a sum not exceeding
Rs. 4,84,77,000 on Revenue Account
and not exceeding Rs, 54,08,000 on
Capital Account be granted to the
President to complete the sum neces-
sary to defray the charges which will
come In course of payment during
the year ending the 31st day of
March 1974 in respect of ‘Depart-
ment of Electronics’ ™

DeEMAND No. 98—DEPARTMENT OF SPACE

Rs 10,04.02,000 on Revenue Account
and not exceeding Rs. 2,53,67,000 on
Capital Account be granted to the
President to complete the sum neces-
~ary to defray the charges which will
tome 1n course of payment during
the year ending the 31st day of
March, 1974, in respect of ‘Depart-
meni of Space'.”

Dimaxp No. 99—DEPARTMENT OF SUP-
PLY

Rs 2.41,68,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray the
+harges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Department of Supply’.”

Drmanp No 100—SuppPLiEs anp Dis-
POSALS

“That a sum nol exceeding
Rs 4,05.79.000 on Revenue Account
be granted to the President to com~
plete the sum necesasry to defray the
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charges which will come In course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Supplies and Disposals’.”

Demanp No. 101—Lok SasHA

“That a sum not exceeding
Rs, 2,49,29,000 on Revenue Account
be granted to the President to com-
plete the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pert of ‘Lok Sabha'*

DPeEMAND No. 102—RAJYA SABHA

“That a sum mnot exceeding
Rs, 98.81,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
pect of ‘Rajya Sabha’.”

Demarp No. 103—DEPARTMENT OF Par-
LIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 12,20,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
ctharges which will come in course
of payment during the year ending
the 31st day of March, 1974, in res-
vect of ‘Department of Parliamen-
tary Affairs’.”

Demanp No. 104—SECRETARIAT OF THE
Vicr-PRESIDENT

“That a sum mnot exceeding
Rs, 3,25,000 on Revenue Account be
granted to the President to complete
the sum necessary to defray the
charges ‘which will come in course
of payment during the year ending
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the 31st day of March, 1074, In res-
pect of ‘Secretariat of the Vice-
Pregident'.”

15.35 hrs.

APPROPRIATION (NO. 2) BILL,*
1973

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
I beg to move for leave to introduce
a Bill to authorise payment and
appropriation of certain sumg from
and out of the Consolidated Fund of
India for the services of the financial
year 1973-74.

MR. CHAIRMAN: The question
183

“That leave be granted to intro-
duce a Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the services of
the financial year 1973-74".

The motion was adopted.

SHRI YESHWANTRAO CHAVAN:
introducet the Bill.

I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of India for the
services of the financial year 1873-
74, be taken into consideration.”

MR. CHAIRMAN- Motion moved:

“Thal the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1973-74, be
taken into consideration.”

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

27th April, 1873.

vIntroduced/Moved with the recommendation of the President,



